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18. Bhachau Area Development Authority

19. RaparAreaDevelopmentAuthority

20 - Arjai-Area Oevelopnrent Autfiority
2l . Alang Area Development Aurhority

22, Ambaji Area Development Authority

23. All Nagarpalika declared under Gujarat Nagarpalika Ac! 1963, excepr those inclrrded within tlre
jurisdiction limit ofthe development authorit;es stated in sr. no. I to 22 above.

By order and in the name ofthe Govemor ofGujarat,

NEEI.A MTINSEI,

Officer oo Special Duty and Ex{fficio Depury Secretary

to GoYemment.

I]RBAN DEVELOPMENT AND I]RBAN IIOUSING DEPAITTMEN'I

Notification

SachivalayE Gandtrinagar, l9d Augusq 2ol4-

GUJARAT FIRE PREVENTION AND IIEE-SAFETY MEASURES ACT,2OT3

No.GH/V/157 of 2014tPRCfl-lD?013-382-L (Part-2)r 'Whereas, the draft rules, namely the Gujarat Fire
Prevention and Life Safety Measures Rules, 2014 were published by the Govemment of Gtrjarat in the

Urban Developnrent & Urban Housing Deparhnent vide No.GH-V-l I of 2014-PRCII-102013-382-L(Part-2),
diied.20.0l20l4 in the Gu jarat Govemment extra ordinary Gazelte Part W-B dated.20.0l.20l4. inviting
d6jecti'on and suggestiohs from all persons likely to be affccled thereby, before the expiry ofltlr'e pi:riod oI
sixty days fiom the date on which copies of the Gazette containing the said notification- were rnade available .

io the public;

AND WHEREAS, the copies of the said Gazette were madeavailable io rhe dated 20 ol 2ol4

AND WHEREAS, the objection and suggestions reccived within the said period fiom the public in respect of
the said draftlrles have bcen duly considered by tlre Government ofGujarat; '

NOW THERtrORE, in cxercise of tle powers conferred by sectioqrg of the Gujarat Fire Prevention and

Life Safety Measures Act, 2013 (Guj. ll of20l3), the Govemment of Gujarat hereby makes the following
rules, namel;n-

CHAPTERI

PRELIMINARY

1- Short Titte, Extent ond Commencement- (l)These rules may be called the Gujarat Fire Prevention

and Life Safety Measures Rules, 2014.

(2) It extetds to the whole of the State ofcujarat.

(3) It shall come into force on the date of their publication inthe Aficial Guette.

Z. O)1ir;tio^.- (l) In these rules, unless the context otherwise requires;-

(a) 'Att" means the Gujarat Fire Prevention and Life Safety Mezsures Act, 2013. (Guj. Act No.
I I of 20.11);

(b) 'Fire Prevention Wirg' means the Fire Prevention Wing crcated uirder rule 38;

(c) "Fire Safcty Certificate" means the Fire Safety Certificate issued under suFrule (l) ofrule 23;

(d) 'Form' means 'Form' in appended to these rules;

(e) "Gujarat State Institute for Fire Safetl, Training" means Gujarat Slate Institute fo'r Fire
Safetv Tra inin s. (GSIFST) establi shed u nder sub-section ( I ) of section I 7 of the Act;
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(a) possesses atleast any oflhe following gualifications, namely :_

(D a degree or Advanced Diploma or Diplorna in Fire Engineering conferred or awarded bv lhc
Natioorl Fire Service College, Ministry of Home Affairs, Government of lndia, or

(ii) Fe .) or M,r. Firc (U,K.)-
or of Fire Engineering
CI

(b) a degree or diplomh in Mechanical or Electrical or Electronics or Chemical or Civil, Engineenrg
obtained from a UniversiSr established or incorporated by an Act ofthe Parliament or a State ect irilndi" oi
an educational instistt'tuion ; or declared as deemed to be University uridci section 3 ofthe University Grans
Commission Ac!1955 (3 of 1956) and

(c) holds a solvercy c€rtificate for an amount as may be specified by the Director, with prior approval of
the State Govem.E€rt, aDd

(d) has the cxperience of3 years immediately preceding the year ofmaking the application, executed the 1

'Nork in field lElzring to fire prevention and fire protection system or holds 
" "otiliiat" 

of fire protection
specialist awarded by the Gujarat State Institute for Fire Safcty Training" (GSIFST) establish;d by the
Government; and

(") has not been. black-listed by any Government D€paibnent or authorigr established by a law of the ffi
State Legislature; or any board or corporation or organisation owned or controlled bythe State Goverrment _

10. Application lor to act os Licensed Agenql-- (l) Any person who intends to act as a Licensed
Agency as specified under sub-section (2) of section 28 shall makc 4n application in "Form Al" for
obtaining licence. Such application may be made in person or be sent by regisered post acknowledgement o4
through courier ageDcy oi bnliae-

. (2)- The application mhdatnder sub-rule (1) shall be accompanied by fees and fulfill othei.idrqui-ements
es specified in tbe Table below:

' Tanlr
Class of local

authorid
Minimum
solvency

certificate for
(Rs in lakhs)

Cost ofannual work minimttm executed ir
the last three years (Ps in lakhs)

Registration
fees @s in

lak}s)Dectation of
firc

separation
systems

Passive
protection

such as

(r) @' (3) (4) (5) (6) (7)

25_0 I 500 600 600

l5.0 Unlimited 500 200 200 25000

B 1000 300 100 100 15000

C 5.0 600 200 50 50 s 000

D

2.5 300 25 2500
For remainirg

Gram
Panchayat

areas

@,
\!E'

Unlimited 50000

i0.0
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GUIARATGOVERITMENTGAZET.IEEX_ tg-OB-2014 246-s(3) The Appticant shall attach thc follorving documenrs, narnely:_(D 

;:TJ:"t 
certificate for an appropriare amounr as spccified in corumn (2) of rabre sho*.n

(,r) 
J""llar{ 

power of arromey or arlicles of. association arrdJavrt on stamp paper in case ,h" ir,i,"i;;;;;,;;J;;:
(,ii) certificates regedfug satisfactorv cor

by fte conc€f,ncd d",'tment; - mpletion of works carried out in last three years-issued
(iv) orders ofwqks-

, (v) cortificate frorr 
o the prescribed amount for that class);

prescribed form t or registered hcome Tax practitioner in the(vi) if the applicatin- requi..i'to have lhe,firs-t time for a specific class, the applicant isfalls by one chss lPto 
the maximum amount in rh" "#,';;;;(vii) certrficate reg di,t appointment of ar , 

prred for;

'6 (,ru) ;;"":fi:d 
i' 

"a^" 6l-'1*'#;;:i;;t '*' -" oflicer possessing 34v o-r lhs qualifications

*" :F,'.:ffm f#:f,'$T:Xffi:i'"lirectors or individuar proprietor and arso of(ix) affidavit o4
_ rhe dedn;i lisred by any ol... organisation r corporation org :::;*:Iffi.H#::::1,:_,J:ffidb.,.q.i."d 

byrh"o,."",o. 

."--"1,'

shall be scrutinised hv tt,-
tts aI ttre crit"ria fo, irani
o act as Licensed Agency

( l) The licence shall be_
(a) non_transfeiabfq .. ,. l

(b) valid fG tlro )ear fiorn the date of .

B   (c) 
'"nt*r'," *'J*] *::,"":: -'**' unless suspended or cancelled earlier,

(z) changes, ifaqr, in respect of 
years, ifso desired, before expiry of the licence.

(a) partners, director& or members;

::],, ,:tH;.:* 
office orthe Licensed Agencv

rh rePorted to the Authority issuing the licence-

the ryork
ir" offi""-t1"au,d, 

or being executed by it, open:r or any fire ofiiccr arithorised by the

:?i* C,--t"d- under rute I I sha bea ree as specified under sub_rule (2) of
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CIIAPTER IV

PRO\ASIONS RILATING TO FIRE PRE\,'DNTION TTIU IIF'N SA-FITY MEASURES

14.- Certificates to be issued by o licensed agency-- (l) A ccrti ficaie regard in g the compliance ofthe fire
prevention and life safery measures in a building or a part ihercof as required by or under the provisions of
the Act, shall be issued by a Licensed Agency in " Form B I ".

(2) The Licensed Agency shall issue a c€rtificate in the months of January and July in .."h yl*
regardiug the maintenancd offire preveation and life safety measures in a building or premises being ingood
repair ard efficient coirdition as specified in sub-seclion (2) ofsection 29 ofthe Act, in "Form-82".

15. Notice /or lhe removal o/ objects or goods likely lo c.ruse the rbk of Jire.- For the purpose of
removal of objects or goods likely to cause the risk of fire, a notice in "Form-B3" shall be issued to the

owner or occupier of buiiding or premises, by the officer authorized in this behalf, directing him to remove,

the objects or goods likely to cause thg risk of fire, to a place of'safety within a period of as sPecified in the

notice.

(2) - On failure to comply l,ith the directions given under sub rule (l), a further ndice in "Form 84" shall

be given under suysection (2) of section 22 to submit his repty as to why ile bbjecs or goods should not be

siezed, detained or rem<iVed-

16. Memorandum of sekute, elc and panchanoma.-Whcre any objects or goods involving risk of fire
are required to be seized, detaihed or remoyed under sub-section (2) of section 22, the memorandum of
seizurg etc, shall be prepared in the "Form 85" arld lhe ponchanama shall be made in ']-orm 86". . .

17. Nolice/or entry ottd inspection --{l) The notice to be given fore ired to

be given under-sub-seciion (l) oi section i4 df thc n ct for ascdrtaining tha of fire

prevenlion and life saf€f,y measures in any place or building or part thereo{

(2) The notice under sub-section ( l) oi sectioJl ol the Act to a woman, who ac-cording to the custom

does not appear in public, Shall be given in "Fonn B8"-

l8- Report.of Inspecliorr.- The r eport o[ the norhi[ated olficer r€lating to inspection carried out by him

under sub-iection (5) bas'eciion 24 ofthe Act shall be given in "Form B9"'

I9. Notice to the owner or rgcupier of a buildittg or part lher'eof lo tutdertake cerToin measures-- (l)
n

ti
v

or lhe nature of the activities carried on in such place

occupier of such plac€ or building or-part thereof shall 
.be 

given, a notice in "Form-Bl0", by the officbr

authorized in i6r'U"titi under section 74 of the Act, directing him to unddhake lh,e requisite measures

within seven days.

Q) The time to be specified in the notice giveo to thc owrer or lhe occupier under sub-rule (1) shall be

specified having regard to the nature ofthe measures to be taken but no such time shall exceed 120 days in

any case.

20- procedure for seoling ol a place or buitding or a pdrt-thereof- The procedure to be folJowed try the

Director or the Reglonal Fire Offrcer or the ChiefFire Officei'in regard to sealing of any place or building or

part thereo{ as required under sub.section (3) ofsection 26 ofthe Act shall be as follows, namely:-

(a) he shall require the [,ersons, in possession or occupation ofthe place or building or part thereof to be

sealed, to remove themselves fiom there forthwilh;

{b) in case of non compliance of the said order, he shall direct any police offrcer having jurisdiction h
the area to remove iuch persons from such place or building or part tliereof;

{r) after the removal of persons in possession or in occupation from such place or building or part

thereof, he shall cause such place or building or part ther€of to be sealed by such police officer
forthwith in the mauer vtltich he deems fit

{d) the seal used to seal as aforesaid shall remain in the custody of the Director or, the Regional Fire

Officer or the Chief Fire Officer, as the case may be;

&
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Provided thd classcs of occupancies or brriidings or prenriss for which fire prevention and
firasafety measuEs are not provided in thc buil<iing bye-taws or National Building Code oflndia,
the Director rnali'rcquire the owner or occupier oi'such occupaoci:s or buildingi or premises to
provide fire prewntion and fire safety measurcs il accor<iance with the intemational staudar<ls as
may be provided by the Fire Prevention Wing:

Provided firtlpr that wbere the Governorent is of the opini<in drat it is necessary or expedient
to do sq it may, \r order; for rsasons to be recordcd -in u,riting-rela<- or modifi or annul a'rry
requirement codcerning fire preyentioD and fire safety measures undqthese rules with respect to any
class of occupancy in any building or premises in special areas tx in respect of any building or
premises in any ae that }yas constructed or rvhich was under cqstruction prior to the date of
commencement of tese rules.

(2) Where the Regional Fiie Officer'or the Chief Fire Officer is of thc opinion that it is nec€ssary or
expedient to do so, it may, ftr reasons to be recorded in writing, rgquire,tbe owner or ggggpier ofthe
blildings or premisss to Foyih additional fire prevention and fiie safety measres.

23. lssaance oJ Fire $@ Ce lfrcqte. - (l) The Rcgional Fire OIIicer or the Chief Fire Offrcer or any
other officer (s) authoriscd fu him in this behalf by a general or special order shall issue a Fire Safeqr

Certificate in "Fonn B13" to tlre owner or occupier of the building or premises with srch conditions as may

be specificd in the Fire Safdy Certificate for compliance of fire prevention and fire safety measures as

specified under these rules.

(2) The application for grmt of Fire Safety Cedificate shall be made to tbe Regional Fire Officer or the

Chief Fire Officer in "Form Bt4- and shall be accompanied with a certificale from the architect and owner
or occupier to the effect lhat all the fire prevention and fire safety areasures as required under nrl e 22 have

heerr incorporated in the buildng or premises.

(3) On receipt of the application made under sub-iule (2), the building or premises shall !q inspegted by

the Fire Oflicers to ascertafu tho availability and operability c,f the trre preventiat and fire safety measur€s

who shall scn6 his report with recommendaiion to (hc Rcgional Fire Ofilcer or the Chief Iire Officer for

grant or re{irsal offire safet-v c€rtificate.

(4) On receipr of the rec4mmerdations under sub nrle (3), the Regional Fire OIficer or the Chief Fire

Oifice. stralt grant the fire safety certificate in the relevant pr.elcribed form u reject the same for reasons to

be recorded in writing and coomunicate to the owner or occupier' as the case may be'

(5) In case of rej€lctiod of application for grant of fire safety certificat€ under sub-rule (4), a fresh

,ppti""tion shall be made by thc o*ner or occupier under sub rule (2) duly complying with the requirements

aiiornmunicated under sub-rule (4).

(6) The buildings or Femises that have already been iss ificate' for the

o""upu.r"y of the building o{ p€mises shall deemed to have been cate' under ntle

23 s;bje;t to verification ofcompliance of fire prevention and which the 'No

Objection Certificate' was ised on the last occasion

24. Durqtion of Firc Sqdy Ce iocate.- The fire sai'ety certi{icate issued under rule 23 unless sooner

cancelled shall be valid fr a period of 5 years for residential buildings (othcr ttran hote[s) and 3 years for

non:residential buildings induding hotels from the date of issue:

provided that the Regional Fire Officer or the Chief Fire Officer rnay reduce the period after

recording the reasons t}terefGe.

25. Renewot of Fire S$a1 Ce ificate-- (l) Appiication for renewal of Fne Safety Cenificate granted

under rule 23 shalibe made no &e Regional Fire C)fficer or the ChiefFire Officer, in Form 'Bl4' aloirg with '
a copy of the Fire Safety Certificate prior to one month before of the opiry date of the Fire Safety

Certificate.

(2) On receipt of an applii:ation made undcr sub-rule (1), the Regional Frre Officer or the Chief Fire

iyn"". o, .oy o,irer olficeraurhoris€d by him shall inspect tire buildingor prmises to verifo the compliance

ofrules and forward the reportofthe compliance or otherwise,'to the Director'

(3) On receipt of report tder suurule (2), the Regional Fire Officer r the Chief Fire Officer or any

otir.r offi.e. autho.ised by him in this behalf by a special or general order, rcoew the Fire Safety Certlficate

for a period spe,cified under rule 24 or reject the application duly recording the reasons therefore.

@
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26. Lia
may be, sha Pier of the

times in bes s provide<! ti 
lh" 

*.,:
J-en,ice or mlses at all

offire crwlce or n out break

q The occupier of the building or premises or the Fire Safety officer appointed under section I2 of thei:H:Hli:Ji;,t.;l;li*::lr ';"v';;;i;;i-':;# rhar nrc prevenrionandnresarety 
measures

(4) The owner or the occrrnier nfrrra r-;rr:-^ -a."l133ti"r, t, 
"r",."""r,,il'"'pier 

of the building or Premises or,lhe Fire Safety oficer, who falsery makesr;* ;;;,;',;;..J."rv.,nlron 
ot the Provision made under sub-rrrle (2), sr,"rr ue'a.en J'io'# * ilr""o r"o

CHAPTE'RV
PROYISIONS FOR TEMPORARY STRUCTTIRiS

I wires and hazardous iost Uutioos,

(e) materialofconsrructlon,
(D firsFaid fire frghring arangemene,
(g) water storage for fire fighting,
(h) electrical wiring,
(i) availability ofrrained fire fighring s6ff.
(2) The promotdr, organizer or
specrned lrr sub-rule (I)- 

the:avn6 or occupier shall require provide

28. Form.oJtleclaration._
Pandol shall, fdr the purposes such
declaration in Form 'C I ,, io the (2) 'ff;rt:zt. ures 

d in rule
29. Renoyol of encrnn?hh,d-r- ^- ^L: , 

- 
. -

11 $nye. <i> rn.' f!j!:!!!,,"I::.: " risk offwe or ony obstru.tion to
rtrc li_shting-- (i) The df likely to cduse a risk offwe or any obstr,ction roopportunity;f bein;h;d h,:Xt"^r^:11...:j,.1 .-.v.,-in", ei"ir'e "".#l*0"
opPortunity of being heard navtng Jurisdictio: 

..may., after gl"irg u-r;o*ul"
o, ,"n'or" 

"r".o""h".",i""o, ou;".u o, ;."0" rircl, ;l?,lj:T:,:i,rl :f ,*.i", ,o", 
"-J".i" ."tll]'a"o,"ot remove encroachments or objects * e..0" rihty .l'Jr: :T:?: " 

o[ lhe Act may ord". to .";r". ,
(2) Theorderunders,,n--,ulr,,-.-,. I trre or obstuuctioo to fire fighting.e) The order under sub_rure (t) shal be uade in Form .c2, 

and rh(r 

rrre or oDsiruchotr to fire fighting.

(3) The notice ,^ ,r. ^---^^ ,- 
p nchnanashall be made in Fornr,C3,(r) The notice to the p<rson in nos(c<q;- ^.+L- _ 

- 
. 
-- *: -" , rrcrrnana",,tt be made in Fornr ,c3,.

sectron (8) orseoiorr 27 oi rhe 
^"irlrlffSH,:i5::1lv 

or tl" objects or goods as requirert'undi:r suh-

e^

and maintain tir" -"rsrr""

section (8) of seo i.,, z z,i, r," a"i J,iil#ffi *1j#13X und[:r sub-
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l0- Notice to pay rhe chargdi lor lhe senices ren
Govemmcnt has provided the serciccs for Firelreven
notice irr Form C5 requiring the owner or the occupier
expenses incurred for rendering the aforesaid services,

3/1. lle ,n The rneasures

T'::'^:,1- th declared unt'ersulsectto[ su

@ The show cattse notice-to be issued by the Sub-Divisional Magistate under sub.section (6) of section
27 ofthe Act shall be as specified in Form C6.

(3) The Regional Fire Officer or tb ChiefFire ofiicer may grant permission, in form C8, subject to such
condrecci fr":#":ffi1fi; ":tr:ffi,#,,K*#,":;
C7,t te(l) ofrule 27..
(4) The Director or the Regional Fue Offrcer or lhe Chief Fire gffrcer or the Nominated officer.may,
under sutssection (4) of section 27 d fre Act, inspect the piemises ensuriDg lbe correctness of the
declaratiou made in form C7 or othernrisg and in case of inadequacy, give necessarjr directions to conply,
within the specified time, to the proiniirtei ix thd.oiganizcr or the oitD;r'o; ihe ciiup6. '

(5) In case of failure to comply oy directions given under suErule (4) by the sall officer rnay seal or
dismantle the temporary structures 4sr@riyono or lenl or mandapand recover the cos incurred therlof from
the promoter or the organ izer or the owner or the occupie t. _. ...
(6) The Regional Fire Officer or drc Chief Fire officer or any authorized o{ficq, ir this behalf, if finds
thal there exists any encroachment or objdcb or goods, which may cause or likely to cause a risk of fire or
any obstructioD to firefighting, he may direct to remove, within specified time, snch encroachments or. objects or goods.

(7) On failure to comply-with the directions giveir under sub-rule (6), by lhe rhe promoter or the
organizer or the owrer or tlre occupier, the said officer shall take necessary action i pei sub-section (6) of

(?_ On receipt ofthe report giyen by the Regional Fire Officer or the ChiefFi;6 o'ft'ri# or any authorized
offiier, of the encroachntent or objects or goods;which may cause or likely to eus€ a risk of'fire or any
obstructiontofirefghting,maymakeanorderinformC2toseize,detainorremoveit
(9) The person authorized under sutsrule (8) shall give a notice in form C4, to the person in possession,
that the goods and objects sbized, detained or rcmoved shall be sold if they are not claimed within the time
sp€cified in the notic€.

(10) Any person aggrieved by an otdcr rmder sub-rule (7) or a notice issued under-5tb-rule (Efmay prefer
- an appeal in form C9 which shall be accompanied by a copy of order or nofice app€alod against and by a fee

of Rs- 5,0001 (Rupees five thousand 99ly) thrc9gh a bank draft drawn in favour of 6c Director, Gujarat '
'Stale Fire Service payable at Gandhinagr.

Cl l) The appellate authority shall c;nsid€r all the circumstances of the case and after riaking nec€ssary
inquiry as it deem fit pass such orders as it may deem just and proper and his order shall be final-
.(12) The authority which made the order or issued the notice on which the dppeat uas preferred shall give

- efiect to the order passcd by the ap*,,* *HOaO* 
,,

TRAINING TO FIRE PERSOIYNEL
32 Trairing Charges.- The trainee shall pay it the time of admission training chalges as specified in the
Forrh Schedule by demand draft payablc to the Priniipal, Gujarat State tcstit"te for FirE Safety Training,' (6SFST):

Provided that, the trainees on the roll ofState Fire Service shall not be liable to pay training charges.

33. Montur lor remittance of training'cltarges,- (l) The Principal, GS{FST shall mit or cause to remit
to the Dircctor, State+ire Service at the end of each course the total sum of ihe Eaining charges received
under lhe heads of tuifion fee, laboratory charges, fire ground operation chargeg and acciminodation
charges.

-,
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(2) The Director, shall mainr

i;i,,,.;",T. ;ni*;;ffi; fr:ffi """i*'"''.".l["f l,Tl'tTill'"ff ':'J,:*i:";;
3.4- Troining chorpes to be t

*ri?;:{',.""il**H,rdr*#x"1fu:*$":*ffi #},$:#',**,'#r*
i*,,.*fiff3?.:'r".'#;,,t']311oI'"'"' 

oran trainee to a course, ir he is alrotrcd accommod,;;principar. GSTFST; 
r--" - -u'|n or rupees 

'," ,,.,ffi LiT"T"*'l*"J;HiT;T:f;T1f,:,il.,X:

^ . Provided thal the.traineesr.,eposrt. on the roll of State Fire Service sh
,_ -.._ ."rr vr orarc rtre ii€f,yrce shall t be li.able for paymeat of S€curity

246_tt

received aad shall
indoor recreation

CHAPTERVtrI

PEAL

11 gflt. Acr sha bc preferred inagarnst and by a fce ofRs. S,OO0I-
ppellate Authority.

:l:".*H;: flJi:: j"::* ii:: T-'krns 
necessary

the notice on which the apleal was preferred shall givc

"-r.1..,-n: j", jpecifibd in column (2) may beby the officer specin"a i, 
"oiu*n lz;, ro.*t.

GENERAI MEASTIRES FOR FIRE PREVENIION

rg, for the State Fire
ing of such other fire
ial Gozzette delare or

ng: (l) The Fire prevenr;^^ rrr:-^ -

m:i+tr.I#*:F;L.y#fi
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(.2-) 1he F-ire Prevention Wing shall lrave the foilorving powers and functions in addition to sub'rule(l),
na mc Iv

(a) ' srudy the trends in fire accidents io thc regioo -and assist in f{aming the policies in the patters
connected. therewith for the fire prevention ald fne safety and similar other matters' incidental thereto, requirement and deploym€nt of fre fighting equiprnent aad appliances,
planning for new fue stations and prepare training r€quirements for Fire Service;

(lr) study the provisions relating to fire prevention aDd fir€ safety as contained in other Acts,
Statues, Rules arrd Regulations fcir the tirne being in forc€; -

, (c) in consultitioh with the Government counsel, defeod tie cases in various courts of taw;

{d) orgahize mass awareness programs on fire preventidn and fire safcty and prepare leaflets aod
other advertisement material in electronic form for distribution to the pubtic free of any
charges.

40- I-ire Semice reqtonse.lo ah Emergenqt-- The Fire Service response to an €mefg€ocy arising due to
an out break of fire or any other dmorgency requiring Fire Seivice.inlewention shdl be carried out in
accordance wilh the directioos given by the Regional Fire Officer.
41. Issaing of Fire Repo - (l) A fire report shall be made available on line or otherwise within 72
hours of the dati of ocitiiience bf fire to the Directoi fcir every fiiii accidint 'and special servlce call
responded to by the any Fire Service. The owner or occupier whose property was affected by fire or
otherwise by whatever way may obtain the copy of report from ihe Director,

<2) Ir case owner or occupier requires any change in facts reported in the fire report he or shAhall make
an application in Form Dl to the Director who may after satisrying himsQlf allow the change requested for
and record the same on the fire report.

42. Adaqnate supply tiJ water for Jire figh1rrg,- (l) Not\.vithstanding anyhing colrtiary to thc provisions
in any other Act qr rules for time being in force, the Regional Fiie Ofiicer or the Chief Fire Oflicer, as the
case nray bc. maj, require lhe authority having jurisdiction tc Provide hydrants at strategic iocalions on the
public rnains or?rivate mains of not less {han I50 mm diarneter on payment of charges as demanded by such
authorin.

\2) The resi<lual pressure at the hydrant sballnotbe less than l.5bar(20 lbs. per square inch)- .'

(3) lhere shall be provided near each-tydrant provided under sub-rule (l) an identification plate
shorving hydraut number and size of mains and each such hydrant shall be rnaintained by the authority which
provided t}e hydrant-

!3- Directions of Fire 0lficer relaling to supply oJ eleclricily or wdter or removal of peircons Jrom, a
place or building oi part thereof which b in im, inent danger:- (l) The Dircctor cr the Regional Fire
Officer or the Chief Fire OIficer, may make an ordcr under section 26 of the Act, directing the resporsible
authority,

(a) in Form D2 to supply or disconnect electricity or water, as the case may' be, to a place or building or a
part thereof, which is dangerous to any person or property and

(b) in Form D3 to any Police Offrcer having jurisd iction in the ar€a, to remove pemons tom any place or
building or part thereof which is dangerous to any person or property, and

the said authori!, dr the police officer, as the case may be, shall be abide by such directions and he shall
be responsible for the compliance of the orders passed.

44. Dulies and responsibilities offre olficers qnd stnIJ -- Subje€t to the provisions of this Act and the
rulu:s made there under, the Director rvith the approval of the State Gov€mm€nt shalI, by general or special
ordeq prescribe the duties to be performed and responsibilities ofthe personnels of Fire Services.

45- Requbition of/irefghtiig equipnent -For the purpose of sub-section (l) ofsection 13 of the AcE
the Director or any Fire Officer may, by order in Form D4 direct to requisite any fire fighting equipment or
property ofany authority or any institution or individual in the event of fire

46- Reporl of demtge caused to premises during fire fighting operaiions ond assessment and palmenl
oJ compensalion.- ( l) The Director or the Regional Fire Offlcer or the Chief Fire Officer or any other'fire

' offioer who is in charge of fire fighting operations on the spot, shall makc a report in Form D5 to the
respective local authority as to the damage caused, ifany, to the premises by fire rifficers or fire personnel
durine fire tishtinq and rescrre onerations ac refened to in strh-c;'rtinn /ll ofcectinn ld

E
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shall bc as.rsscrl lrv arr ulliq_r of ilre
::n::T1,,,:d,,fr,, ", *r,ori. arit.; giviogco, issess the clarrragc .tnd 5s[lp11 1.,;i
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ble, thett at such rate as

,1i1,:1 
.. anyriispure.,(,! ry, rrr c any dtspule

. ._ uuuuprer, rhe decision ofrhe Direc,r., 
",,;l;i,jili} 

.ornpdenr, and

purposcs-_ The ternrs on

^any 
authority tnay sjecure,

s and mainlains personnel

cornpensation, the amor ,:.,:r1.. of such equipmen!setouq namely:_ with the principies il.ilr"o".
@ where the amornr ^r ^^__

puio in ,".orllllj 
of compensattlon is detern'
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"." 

rr*, "jli 
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Government or t
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G) if any injury is c
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be referred to 0€ Slate Covernrnent or thc local authorit), asdetermination ald $e dtcisic,n of thc Stltc Govcrntnent or thecasc may be, shall be final.

iig1.:#Xfiflli|"Li'1",i1n";i[]:',i#L1y;o^.H"T;-:,-", 
b,,.'r:1v 

"nn.,,u,, 
rewards by way

of d ies, to th€ ext*, * .p*inJ'i. t5e Table bclow:- ' o ietvice for mcrilori.us porformance

.TABLE

Sr-
N{i.- .

(t)

Sectioning Authorifi Typ" of 
"omrl"ndntion Cash Rewards

t& to Rs. 1,000/- in
siicific l'nstances of
as*istance to Fire Service on flre occasion of
fte.and/ or rescue:

Q) (3)
I Director Comnendation Roll

2 The Rcgional Fire
Officei or rhe Chief
Fire Ofricer

Commendation
Certificate Class I

3 ttre Oeputy Ct;"f
Fire Of6cer

Commendation
Ccrtificare CIass II

kovrded that the state:Govemment or the rocar au{rority Day on trre recommendation of the

mTf,l'HP;,5"::^:1.-.:-g-.:,1,-::ygd:,,r " rc.ll,oooi rrup"* i","ii"",,""i';,'iyr i,r-eco'trition of specific insrances orex",-npr".y p"J*J**-^is;:;y )h;fr;#:?:,i;"1i":S:,iJ:on tlrc occasion of fire and or rescue ..

(2) The rewards to (he members ol F-ire Service under suLrule (l) shall bc recordcd i. t6c Scrvice llookin greo ink by the authority granting srrch reward.

?' Power of Direcrof to give rir.'c tio tts..- (r ) The Direcror rvirrr rrr.. pr.cri,rrrs approvar ,f trreGovemDent' ntay issue such diricliorrs.as .r" n".."rrry ro, rl"lm.i"rt adnrinistrdtir,, ,,1 rlre fire servrcewhich may among otheIS, include the followlngs, namelj:_
(i) "training to members of fire service;

(ii) discipline and good conduct of mcrnbers offire servicc;

(iiD speedy attendance of nrembers of fire servicc with neccssary appriarrccs and equipment onthe occasion ofary alarm of fire;
(iv) conditions ofservice of the members ofFire Service;

assigning duties to fire officers of alr ranrrs and grades, and prescribing the manner in whichand the conditions subject to which they'shdr erereise and perform ti'eir r""p"",ir* po-*"r"
and duties;

institutio,, rurnagement and reguration or ary nre Service fund Ibr any purpose conriectedwith policy administration;

(vii) mainteoance of Fiie Service equipment and appriances to keep thern in due state ofefficiencl5 and

(v)

(ui)

(viiD generallr for the purposes of rendering the Fire Service efficient and preventing abus6 orneglect of their duties.

----l;------
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Qualifications for the appointment of

sor"--"rr1-"hrlt 
t i _ili-ti_Ev 

u.=-

prescribe the qualifications-

ir#,H::,,Tz;;rtil) prescribe the qualifications-
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B:rrlgcs of Ranks irr Fire Service

l ' Badges of Ranks, Peak cap, colrar p:rtches :rnd Hcrnet Markirfgs.- The Badges of Ranks, peak
Cap, Collar Patches and Hemet Markings for various posts in Fire Service shallie u, p"i tt 

" 
t Ut"

below;-

Sr-

No.
Name of the

post
Bad[!€s
ofrairk

Collar Patches Peak Cap Helmet - --

I Director Cross sword and
baton with one
snnll impeller %"
diameter + Shoulder
titles '.GSFS".

Blue black collar
patches with two
rows of oak
leaves as per
d-rawing-

White with one
38 mm black
band.

2 Chief Fire
Ofiicer

Ashok emblem with
thxee small
impellers %"
diameter t Shoulder
titles "GSFS"-

One silver line 7
cm long
line on blue
blazer cloth-

One row of silver
oak leaves on peak,
embroidered badge
and black band
placed arouad ttte
head level.

3 Deputy Chief
Fire Officer

Ashok emblem with
one si,nalt impeller
%" diameter r
Shoulder titles
..GSFS".

One silver lioe 4
cm long

line on blue
blazer cioth- -

One row ofsilver
oak leaves on peak,
emtiroidered badge
and blacli band
placed around the
head level,

White with three
I2.5 ntm black
bands with 12.5
rnm separatlon.

1 DMsional
Officer (Fire)

Not applicable. PIain peak wiih-
embroidered badge-

White with rwo
12.5 mm black
bands rvith I2.5
mm separation.

5 Assistant
D_ivisional

Three small
impellers 7."
diameter + Shoulder
titles 'GSFS".

N6t applicable Plain peak with
embroidered badge.

White with oDe

l2-5 mm black
band.

6 Sbrion
Officer

Two small impellers
%" diameter +
Shoulder litles
..GSTS".

Not applicable Yellow with one
12,5 mm black
band-

7 Sub0fticer Two small impellers
7n" diameter with
blue strip +
Shoulder titles
.GSFS".

Not applicable Plain peak with
rnctal badge

Yellow.

E Leading
Fireman

One bar %" wide
and I %" long rvith
semi-circular cross
section with flat
bottom surface and
round surface on
top made out of
white metal +
Shoulder titles
.GSFS".

Not applicable Kiaki Beret with
metal badge- -

Black-

Ashok emblern +
Shoultlet ritles
'GSFS-.''

PIain peak with
metal badge.

w.
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No.
Nameof the

post
Badges

ofrank Peak C-ap Helmet

Bt*k =-9
I
I

Driycr

I

2" diameter, j
spooked steering
wheel embroidered
it white on blue
black ground +
Shoulder titles
.DFS"..

ShortderEl"s 
_-

.GSFS"

I

r\or apprrcable 
I Khaki Beret wi.th

I 
metal badCe.

IO
N"t apptidut"- rulakl tseret with

melal badge-

Car FIag and S tar Plate.- ( l) 't'h e

GUJARAT GOVERNMENT GAZETTE EX.lg 08,.2014 246-11
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SC}IEDULE

(,)< sul t.trk i4) of rule Zl)

Classificatior ofBuildirrgs tbr Appointment of Fire Safetr. Officer
I- lhe Fire Safety officers ofdifferentRanks shall be appointed for different class ofbuildings namely:

Class of
building

3

Il u i ldings

uoderground shopping complexes, district c€nters, sub-central business
districts, including the basement with build up area of more than 25O00
sq.mtr.;
large oil and natural gas installations such as refineries, LPG bottling
plants and similar o&er facilities;
open stadia fith seating capacity more than 50,000 persons and indoor
stadia with seating capacity more thar 25,000 persons; -
public and semi-public buildings like large surface'and sub-surfhce
railway stations, interstate bus terminuses, airports amusement parks and
other similar buildinfs:

5

Rank of Firc
Safety
Officer .

I Deprrty Chief
Fire Officer

II hotels with 100 rooms and above;
multistoreyeci non-residential buildings above 50 meters in height;
hospitals and nursiog homcs rvith n.rore than 500 beds;

1

2
3

Divisional
Officer (Fire)

t- Class of occupancies likely to carrse risk- of fire.- the iollowing classes ol occupancies for the
purposes ofsubSection (l) ofsection 25 ofthe act shall be constr.ued to likely cause a r isk of flre, namely:-

(a) pandal having sealiog capacity more than 50 persons or covered-area for'e that 50 square
meters-

' (b) residential buildings (orher than hotels and guest houses) having height more tlran 15 meters
or having ground plus four_upper storics inchding mezanine floor.

(O hotels and guest bouses having height more than 12 meters having ground plus three upper
stories including me;zznine floor .

(d) educational buildings having height more than 9 meters or having ground plrrs two upper
stories includiog meZanine floor.

(e) institutional buildings having height more than 9 mete6 or haviug ground plus two upper

- stories including mezanine floor.

(D all assembly buildings-
t 

G) business buildings having height more lhan 15 mete$ or haviig ground plus foqr upper
stories including mezzanine floor-

(h) mercantile buildi"gs having height more than 9 meters'or having ground plus two upper
' slories including mezanine floor..

(i) industrial buildings having covered area on all floors more than 250 square meters.

0) stonge buildings haviug covered area on all floors more than 25O square meters.

(k) all hazardous buildings having covered area on all floors more than 100 square meters.

{D undergroundstructures-

9- Height of building.-.the minimum height of the buildings for the purposes of sub-sectioi (l) of
section .33 and sub-section{l) ofsection 35 ofthe act shall be as specified in rule 27-
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F'OURTE SC}IEDUIJ '

Trai[int Charges at Admission to Course
(See ruli 32)'Iraining 

Charges._ The trainins c

f,:ll ::1,::.,?1ilff,11.:,L'i1A:"'.F:lT,:1":::1.:temar rraince at the,irne oradmission;,.:H:ffii,:'i.llm:,1,,:,1:i:,'"T:lil"di;fgTiili:'""JT:;'#..:i;:,:::T,l;:Director shar l o" a","- ;"J 1",i ; ;i"Til,:i"Tril:

246-19

G

TN

ffil^

t.-*' ,,rl',i'i;il!.};X:1 ro be paid tv members or Fire se' ' 
under ctause (;;; fr";;ff::stutv at cslFSr shall pav thc b-ai

*tJil?#[t'""*rt'*no'- *" to'ning charges sha, be revised every rhrce years at the rate as may be

Course
Duration
(Weeks)

course rn accoRJance with tlhe table below:

It*"-
I Charges

i,\_Iarges (xsj

1 a."ommoEtion-CtiE;-
| ($ per wcetl

Banack I Singte DoubleI 500
2

500 250
250

t0001000
t 000

500 100
3 I OOO s00 I 000 500 zoo -4 t 500

r 000 250 r000
1000

500
2200

500 I SOn 250
2so

-i00 2800
3 900

6 2000 1000 3000
500 400

t2 4000 2000 1000 500 600
24 4000 250

250
1000 6600

8000 2000 5000
500 1200 11200

'Trainecs, Arr
l 000 500 2400renitiqs Frrnd fo
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FORMAI

'(Sea srLrule I and rule I0)

Application for Licenctj io,act as Licesance.Agcncy
'Ib,

The Director

Sub: - Application for Licence to act as Licenscd Agency

applies for gratt of or renewal of License to act as a Licensed Agencyfor
work of providing installation of €quipmeots and mairrterr.rr"i if fireures in any place, building or pan. thereof The particu.lars regarding the

I/we certifi that r/we h@;EG,ed;6rac# 
tnthe department under more.than one name.

Ttlanking you,

I Full Name ofthe Applicant ( th caFital lelteia). -ill be a Proprietary Concem or an As2. Whether Licensed Ageocy w

+=i+raryry+s. -

so.futiou oT p".sori 
"*n ,s u-

a-

b.

4
5

6.

a. {upervisory staEgarne, qualifications andadclresses of each.

8

9 freventron and l e satety measures, if any; undertaken and

I t) r crrrrrrL.u quarurca'ons ano expe'€nce or the promoter or partners of directors and dealing

ll yvur(slop macnlnery, rools and plant -owned by the applicaDt, (location.and
and full details to be given).

-

site of workshop

I 2

been blacklisted in the past by any

l3 iyrrcLrisr lrrc apprrcanr nas proouced up to date lncome tax certificate
t4 Amount of solvencv 

"t5 a f"" ofn".
Draft No- Dated. Drawn otr Bank.

16 , urc apprrcarron rs ror renewal or the ex^lrng hcencg rhe detairs in respect of the ricence and

t7

Yours faithfully

a
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FOR]VI A2
License to acr as a Licemed Agency for Fire prevention ard rife safety Measures

(See rule I l)

246-21

SEAL OF

THE OFFICE

Place:
Gujarat

( )
Director

RAi#

Date:Licence is hereby granted or renewed under the provisions ofsub
Fire prewenri^- ;-,r r :r^ o_- . , _ _section {l) of section 2g oi the

having their registered offtce at

::,::::,::: 
for the purposes of the said o"i ;;;",u.,.rtr*il;,,.", ,"-;:measures in relatioD to in class Iocal authority-

Subject to the

Prevention and L;ie Safelr Measures Rules, 2013, fhe I

28 of.the said Ar, ad rule 20 of the Gujarar .

lici:nce will be valid for a period from,

to act as

safety

Fire



').6-?,2 CUJARA;covERNMENl. ciAZE.r.tE Ex., le-08_2014 [pART_tv_B
I,'OR M ,\]

(.\i c rrrlc l3)
Notice to Licenscd ,{gelrcy for susl)ension or cancellatioD ofLiccnce

lo-

WHEREAS a Licence to act as a Licensed Agency for the purposes of the Gujarat fire prevJntion
and Life SafetSr Measu-es Acg 2013 (Gujarat Act I I of20l3), being a licencc No. dated

has been granted or renewed in the name of and the licence so granted or reoewed was
subiect to the Provisions ofsection 28 of the said Act and rhe condition!.of licence, s;rccified ir rul€2l of.tlre
Gujarat Fire Prevention and Life safety Measules Rules, 2013;

AND WHEREAS it is nohted that you irc guilty of the following acts, namely:_

(.2)

AND WHEREAS these acts amount to

Now THEREFoRE, in exercise of the p-owers.conferred on me by sub-secrion (l) of section 2g of
the said Act(r€ad with sib-section (4) ofsection 28 ofthe said Act), I, hereby call upon you to show cause iD
wr itirrg, wittrin i period of30 days from the receipt of ttr is irotice as to why th" licence so granted or renewed

. in your favour should not be supended or cancelled- -

()
Director
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G'

FORI4BT
(See suFnrle (l) of rule la)

|T'"|T::Y 
t" ticensed Agencv for compriancerne f rre prevention and l.ife Safety Measures-

CERTIFICATE

works towards compliancc
rrmed other related activitie
nder the provisiors of the

Chief Fire Officer / Regional Fire Officer /

€^

^-,6^""qr r_ lrc (rtrcer,/
Nominated Ofrcer

Signature and .A_ddress of the Licensed Agency.
Liccnce No
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IORI4 Ir2

(See sub-rule (2) ol rule l4)
Six monthly ccrtificates to be Sivefl by the owner or the occupier for compliance of the Fire prevcrtion and

life Safefy Measures

CER'I'I}-ICATF]

Certified that I / we have carried out inspection of thc Fire Prevention and Life Safety Measures
installed in the lollowing building or premises, namelyr .

I /We fi;rther certi8/ that these installations in the above mentioned buildings arc maintailed, in good repair .
and efficient conditions during the period , as uoder the provisions of the cujarat Fire
Prerl'ention and Life Safety Measures Act, 2013 (Guj.I I of 2013). Th€ details of the inspection of A.
installations carried out by me/us are mentioned in the report app€nded herewith.

Place: Signature and Address of ihe Licensed Agency.

Date: Licence No:

. Chief Fire Offic?r / Regional Fire Officer
/ Nominated Officer

[*Note:- detailed location and postal addresses are to be provided hore].
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t,ORM BJ

/Sce s,rb rrrlu t l) ot rule 15,)

Nutiet for lenroyal ofobjccts ol.guods likely to cause the riik offi.e.

246-25

To,

Shri

Whereas, Oo"-T:-n! has, by notificarion,

*li,x,"__ar.*,^11*;;*,"_dljjilTHl;;*,-.".3::fl 
*",.Notif carionNo.

occupiers or premises or any J hr; ;r p;#;' ;:';,1^:;.":. 
*"0

cause.risk.of fire, to take such precautlons as hay: been
cause risk of fire, to take srrch
reproduced here belou.- 

precautions as hav: been ----.-. sars Dol lcatioos and as are

And whereas, you are thc owner .,r.r.,,hi-- ^. *^ ",_-. 
-.-...-..............-.-.- ---

rhe said Gor-#,;"e;;;,iil;#- - *"upier of rhe fo[owing premises, wbich fall in the area mentioned in

And whereas. on inspcction of_the aforesaid prem
l,.st appcnded her.ewith ar,.: such as are likely io ea thesali.ty_ 

Dt.

unjer sub_section (2) ofsection 22 ot the C
I I of 2013) hereby d]r" v* ,r,r*,iJ;,il:;:il
safety and submir rhe ,lp.n i, ,*i*iri y"r.

Place;

Date:

NamJand Designation of the Officcr competent to issuenotice
('specifi the periot consideing rhe wgency to remoye the objects and gootts)



246 26 GUJARAT GOVERNMENT GAZETTE EX, 19-08-2014

FORrV Ii4

/See suLrule (2)of ru le t5)
Notice to the owner or occupier to comply

IPART-rv'-B

'fo,

No -_,-_-_.- ...-., , dated issued to you by ..-.-._...--..,,.---,--.__.-.....-,,-.... .,. and

;h;;il;;i;;;,JT#ffJ,:[$:.".j'[1.,*fl1XH;Hruff".,.1;:,J: ji:
d;

And whereas, it is found that vou 
-have 

not complied with the iaid notice and have not rcinoved forthwith the

;l'f ""H:. 
or goods to i ptace of safety and rh'ef ,,".i;lll;;;;;"* th"t;;;d;i,nl,ri"lli^" *"

Now, thereforc, in exercise of the powers conferred
Pr€vention and Life Safety Measures Act,20l3 (Guj-
upon you to submit your say, if any, addressed to the
...:.....................- ....-. as to why rhe said objects or go
taking assistance ofa police Oflicer-

Signature and Designation of the Officer-
Place :.

Date:



'Ib,

GU]ARAT COYERNMENT GAZET]E EX. I 9-08.20 I 4

FORIVI 85

. (See rule 16)

Scizure ci Detention or Removal Memorandunr

Serial No Place from
where Seized

Particulars of
Seized

Property

Reasons foi
Seizure or
Detention

or Removal() (2) r1) (4) (5)

246-27

or Detention or

Shri or M/s Date. and.Time .----.._-. place of Seizure..- .-....-. Removal of objects or goods

-g: !]*i* r.:ourry - .:l:: ::: rrrdT,,: ::iUi*::X :,,+d under su b_sec,ion (2)
@ ;:*::t#[il"""tr1arat Fire p'",Inrion 

-JiiE',s"u?fr"ru.**". Acr, 2013 (Guj l l of 2013) for rhe

Signature ofthe person froin whom seized-

Signature of the panchas

(l)

. Signature

Name and Designation of the

Officer competent to issue noticePlace;

Date:

._ PART_IV Bl

(l)
(2)

Notice{s) No.



24G28
EX.. 19-08 2014 [PART IV.t}

Notice(s) No ., .. . . .. . . ..:.

Name of the buiriring or prenrises and Address.... 
Date and rinte

Name and Address ofthe person, in charge and present on the spot
Name and Address of rhe panchas_

ResideDt of .-..,,---,. Age .-- --.-.., years- Occupation
(2) Shri/Smi .- ... _...',........,,....,.son/daughter/wife, of _._..,,.....,_...

Resident of-.. . ,-..Age .-..-.- ,.. years- Occupation._.._...-.-..,,..- ,,.._ _

. The Pancharrarna is read over and exprained to us and it is a correct accouut or what w" saw-

Signature

Name and Designation of the Otficer-

Signature ofthe person, in charge of the buildingor premises-

GT]JAii-Al' GOVERNMENT GA7-E1-J-}]

FOIWI 86

( See rule lf)

. 
PANCHANAIII;\

Serial No Place from
rvhere Seized

Particularb sf
Seized Property or
objecis or goods

Q'rantity Reasons 1br

Seizure or
-Detenti<in 

.

_ or Removal' (5)
(l) (2) (3) (4)

3l1fl1,1:ll"; ; a;;" ;; ilX: ;;;l:, ,: 
: 

, . 
llJ *1il:L ,ii IJ' "Jil;;;;e .;'i"oi;i;e .. ...",i,e

Xfi:,'r:::::::t ::: ::T::: l..l* 
above mentioned b'iiai'g 

'.'p'.,"r'".. il ;,; ;.;:"; ;" .;" J[:]
correct. 

.,,.....-_ . seized the following mentioned property which *" .,""i,fy a t"



PART-rv_Bl

To,

T GOVERNMENT G,.IZE fTE EX-

TORMBT
(Aee *b-rule (t) of Rule l7)

Noiice br cntry and inspectiol

i9-08.2014

' Signature
Name and Designation

ofthe Officer.

246:29

@

,, 
Oy sub-section (l) of scction 24 of t-he
I I of20l3) aod sub_rule (l) of rule 25 of

urdrt ulrcc nours lrom the time
trme, I shall enter and inspect yolr build

-- '.-...-__- for the purpose of ascertaining tte id
safetyrneasures as required to be provideil by rii riiiler

Placc:

Datc:

ts@



GUJARAT GOVERNMENI, GAZEII'I] EX, 19.08-2014

t.oR[I B8

( See sub rulc(2)ofnrlc i7)
Noticc fo A Woman in t[e builrling or.prctliscs tr).tyith(lt_1t]y rclclronr

IPART-rv-B

" h;;;hrr.......-....-_-- ff, - "'P'.Y or,ot

246-30

To



PA R ,.IV B] GUJAR,AT GOVERNMENT GAZT]ITE EX, I9.08.20I4

FORIII 89
( J.ee rule I8)

Inspeclion Report

2- The b.pe* ofoccupancy in the said building or premisbs is as urder,_
(a) Residential

O) Educational

(c) Instihrtionlil

(O Assenbly

(e) Business

(D Mercantile

(g) Ioduskiai

(h) Srorage

(i) , Flazardous

Naturc+ of biilding or. premises,_

General Constructional Features

[,ow fire risk-cemeqt concrete or bricked_rvall, or
Medium fire risk-bricke<t-work and timber, or
High fire risk-mqitry tiinber flamed such as timber lleorq timbbr roof, timber_stair-aase, etc_
particulars of lhe building/premises,_

(i) Number ofstoreys and basemenl ifany
(ii) Number of exirs

(iiD details ofceiling

2.46--31

.. (a)

(b)

a
,rE7

(i") Number ofstair-cases and whether enclosed or opened
(v) Verandah or balconies

(vi) Atticq mezzanine floors, lofls, etc.

(vii) whether prescribed distance in respict of means ofescapes is maintained or not.

f] O." rff:i: 
of orher stru*ures wirhin 20 meters all around the buitding and open spaces or approaches

Shucfures

O North

' (ii) South

(iii) East

(i") West

(d) Width of abutting road or street.

Open spaces



GUJARAT GOVERNMI.NI- U AZETTE EX,, 19.08.2014

246-32

(.)
(f)

(t)
(2)

(3)

Ir'laximum number of occupants, ernployees, visitors_
IPART-IV-B

(+Mantion any oftrcse as nay be relevant)

Signature
Name and designation of the

. 
Inspecting oIficer,



24G33
PART-IV-ts1

Whereas, after giving you nctice No,

GU.TAP.,41 66YERNN,IENT GAreTTE EX, 19.08-2014

FORM BlO

lSee sub-rule (l) ofnrJe l9)
Nolice regarding inadeqrracies or conlravcrtions regardiDg fire
Prevcnrion and life safety measures noticed during inspection

To,

dated under sub section (l) of section 5

drrect you to

of the Guiarat Fire prevention aad Lifc Safety Measures Ac! 2013 (Guj-
has or I have inspected tbe iollowing building or prernises, narnely: ,:

ll of2013) &e nominated olficer

(l)

a)
(3)

I hereby firither direci you to repcrt the compliance in this regard immediatery to the undersigned.

Signature
Name and designation of the

€

B^

and the
fire prevention .-

therein with reference to the heighr of the building or the natr.rre of rctiriti"" ""-i;; ;;;n .;;:il*, *
be provided

.promrses 
or part thereoflrayc been reponed by the norninated officer or are ooticed by me,_

(l)

(2)

(3)



246 34 GU]ARAT GOVERNMENT GAZETTE EX., I9.08.20]4
FORMBII

. (See sub_rule (l) oJrute Zi)
Nolice for AppbiDtmeot of fiie Safet5r Officer

under sectior 12 of abe Act

Dat€d:

locatcd

(y
The Regional Fire Officer br the

. Chief.Eire Officer

IPART-rv-B

No-

at 
--

-]pto.'
Date:

To

B



PART_tv_BJ GUJARAT GOVERNMEN'| (. i AZETTDEX. 19-08.2014

FOITM IJi 2

{Jr.' s b i l(.(2, (,i I rlL. ) l)
(lertiticate ofAppoin{rrrcn t of I,ile Srfety OfficerNo

246-35

Passpon size '
photogcaph of
lhe member
attesrcd by

Rcgional Fire
Oficer or the

Chicf Fire
Oflicer

Dated:

C€rtified that

Date:

Place:

A son of Shri .......
3 resident of.

In the event of
il rvriting, ihe R€gional Fire Officbr or rhc

Signatur€ -



2-16-36 GUJARAT GOVERNMENT GAT.ETTE EX;
F'ORM I]I3

. (See sub_rute (l) o/ ruk 2])
F-ire Safety Ccrtificate

No- Dated:

IPART-IV ri

(name ofthe company / name ofthe owner/occupier)

.3:":tlla^:ith 
rhe firq prevention-and fire safety requirernents in accordance with section lE andverifiedbyrheolficersconcernedof,FireServiceon.............._.-.,..i0""J,r**L.;;;;";;r#:;

lssued.,r

. ..,.-___-(name and addresses of the owner or hisrepresentarivc) and that the buirding/prem ises is fit for occupancy with e{rect from for a pe.od of'---- years rn accordance with rures and sutr-ect to compriarce of any specific tuia uy tt"issuing olliccr w

Signature
(Name anC designation of
the authorized signatory). Place.

'Ihe No Objection Certificate issued by
. _..,.(reasons to be recorded).

Fire Service_ stand cancelled aird annulleO aue to

(Name and designation ofthe authorird signatory)

Computer ID-.. - -.._



P.,\Rt tv-Bl

1'cr

GTIJARAT GOVIJRNME}J]- G AZT;,1, IE EX. 19.08-?,1) I 4

- FORMBT4

/Sae suLrute (2) of rule 23)
' - 

A[pticatiou i'o Grant Fi re Safety Certificete

2,i6_f 7

@

Placc:

Date:

Signahrre

(Name of the Applicant)

Contact details

Narne in Full-_. -.,., -. ...,.
Tel. No_ .. -.--_..-..-_....

Srrt,: Application for gart of fire safegr certificate rn rcof building/premises)- ""'spectof .. . '.- --.-.,-at.--,.. . -(acldress
Sir

This is to inform you thai a frc safety certificate needs to be iss(name of the buildinj rocated 
"t 

'ed 
in reqcct of--...-.,r,....-.,...........

You are requested
bu i Id ing/prem i ses.

F:e$



246 33 GUJARAI' GOVi|I{NMENT CI A7,ETTE EX., I9-03-2O I 4

FORNI tlt 5
(See sub-rute (2) ofrtie 26)

Certilicate for coDrpliance of Fire preyention

and Life Safety Measures-

lPAR',r'-rv B

Tilc details ofthc ,}or-t and rerated activities which I or we have executcd or performed are m€niioned;;list apppnded berewith

Place : Sigoa[re and Address of the Fire Safety Olficer. 
. 6

Date : Licence No

Signature ofthe occupier and the owner
[+Note.- For achbui

Description and Location of Ruildiug orprcmises

Ccrtified that I have execrrted the works towards compliance in relation to Firc prevenrio. ard [,ifeSafety Mcasures to be providccl atrtl perfbrrrned other rclated activities req.ired to be c.rriecl .,,,. ;rt;;,;following buiHing or prcmises, as requirerl undcr rhc provisions ofthe Gujarat riir.c prevc,tion arrd l_ifeSafety Measurrs Ac! 2013 (Cuj. of ZO ij).



PAI(I'-IV-BJ cuJARAl COvt. r( NMET J f i, nz t ; r ret ry. t 9_08-2014

I.'oR}I C I

/See ruie ,lg)
l:orrn of Dechi:ttiorr By Un.<.tor ( )f A perrrlal

246-39

Declaration By Erector Of pandal Under Section 27 OfThe Acf

of tho ercctor of pandal) _having

@

do hereby declare that the paodal erected at
meters by ....-......... .,... . . ,n.,",".i",i,"-.," ,, r,""" *,;; ";J?#-T__, ...... . _ . _ r;
Fire prevaniaion e 40 of the Gujarat

erection ofpandal that the bomplete

Arso' it 
's 

decrared that no $.orag/u. pe of the flammabre liquid or gases is dom in the pandar and thatelectrical wiring has been done in conformity with Indian Electricity Rules by authorized persons_

I, also, decrare that folowing kain€d rrre fighting staff shall remain on duty during the occupancy of thepandal:-

l " ' ...:.........
2 .. . ........... ...

E^

(Signature oferector of panrlal)

3



246-40 CUJARC.T GOVERNMENT G AZE1'TE EX., I 9 -08-2C1 4

FORM C2
(See sub-rule (2) rute 29 & sub rule (8) rule 3l)

Seizurc Orde r

IPART-rv-B

Hff1i"..:::orr has t,een received from the autirolised 0.. .rr,"..'i"*
:#,"H:.T"1:":::::::::;;;;;ffiffi:ii,i,.llT,i"l,Jiil_,,m;:"1i::,"j:::or temprory structure, shamiyara or rcnr or mandap or pard.l 

"-","d:;"o'";:f or occirpied byyou,
or building

WHEREAS you have failed to carrv o,,, ,t . ^,r.* ^..,-^ -- -, . 
- " "'* " wuuPtco oyJou'

27 ofthe cujaiat Fi." p,"r.nt.;,3#:j[-":^1".t::'*" "uthori::d officer under sub-secrion (l) of section

:3:::.:1:i."r,",.oaan"iJi;;;ili,:::TilT;l;ffi ;:fi T,:ilIAIID wEnREAs you have failed to make nepresentation under sub 
'- "'""!

Fire Prevantaion ano u"rs"r"tvi"r 2013 /crri a^, rr ^..^r.\ 'section (2) of sectrbn 27 ofthe cujarat:Jf:"* ."d Lier sarery Aci. 20,, (d;;;; ;ffi fi* ."".,t3;ffiT r?ffJTf 
,l:,#;

Date & Tirne

Case No.

___-__ arc not found satisfactory.
NOW THEREFORX I, (n11e 

- or the Authoriry)

=".f LTfl)ITIll:l"l::'."".'"":-;,oj1,'"*'",;",,ilH;:]j;::J"ffi-HIil.';iijj*:#l::1".:*;;;;;.;T"".:# j jl;Hj:Hl:lHH1H
encroachrnent ofthethe following goodVobjects for the reasons srated against cach.

(Signature of Authority)
Name and Designation

and address of the Owner/occupier of the building or premises or

To

t.

2.

3.

(Name
pandal).

st,

No-

Place frorn *t 
"r"- 

to G
seized

rer;'.,,iy
Reasons tu. sdiiEI

dctention

&-{i9

Part;culars of obie"ti oig,r,rdsio
seized



PARI_rv_Bl

I Name and address ofOtvner/cccupier
2- Name and address ofthe person present

3- Narne and Address ofthe panchas:

A. a) Shri/Smt

b) Slo-D/o:lV//o.

c) Resident of
d) Age ([ears)

GUJARAT GOVERNMENT GAZEI-IE EX. I g.O8-2014

IT()RNI C3

(See sub rule (2) rule 29)

Paochnenr:t

Case No-

Place

246 41

We, the above Panchas are this day. .....-.......-_ _- .'_-"rfl"d Uy Shri,lSmt.

Dale

Time

*i,i:"j lt ":l:f:eizing ofcertain objects or foods

c)

a)

0

s)
h)

Occupation

Shri/Snrt

S/o,D/o.AVlo.

Resident of
Age (Ycars)

i) Occupation

Place _ _to
from

address ofthe building/prem iseVpanda I whichwere possessed a,d exposed ilthe p."',sevfiildi./p"ni;#;ilff#i::,j'fl,Jir:ilifl:l'Jn'n'J*,,
,,"nt.n",t ou.;""tvgoo* rrr, i"r, *" t""td'lJ;T.:""'":l*"'{ln-T^o_t:t*r.rion of the officir) ."ir"a t* f.ir"*-irg
sl.

No-

Place from where
Quantity R"rsors fo. s"irraa a-rrd-

detention

Received the copy ofparrchnarra-
Signature of ttc owner/occupier

Signature of panchas:



GUJARA'| GOVERNMEN'I' GAZETTE EX., I 9-08-2014

FOII]VI C4

(See sub rule (3) ofr e 29 & sub-rale (9) ofrule jt)
Notice for Claiming of Seized Goods

:

IPART-rv_B
246-42

WHEREAS certain objects,/goods ryere scized (date) from premises located.at
case No-

on

of(address the premises) in
dated under section 27 of

(Signaturc)

Name

Designatign

Dated:

PIace:

dated vide panchnama No.
the Act

WJEREAS ths said objects/goods are now lying at
the premises).

NOW THEREFORE I-----_(name) (Designation) having office,.<, 1116 vurLc

::. ,.^,. ,, 
do hereby call_unon you to remove the said objectVgoods on any ;orkrng

day between _IIrs ro Hrs within days atat your risk and cost failing
which it shall be presumed thal you donl intend [o clairn ihc.said objectsftoods anit rhe sirme shall be
disposed off by way ot public aucrion under the provision of suLsection (8) of section 27 of the Gujarat Fire
Prcvantaion and Life Safcty Act, 2013 (Guj_ Act I I of20l3), withour any further notice_



PART IV-IJI

No-

NOTICE

WHEREAS a sum ofRs_ _--
towards the deploymert of the F-ire Sewici is due to be paid by you-

CT].IARAT GOVERNMENT G AZE]TEEX, I 9.08 2OI4

FORM C5

(.!ee rule j0)

NOW T}IEREI.'ORE, I

?46-43

Date:

(Designatiou) callupon you to pay thc :-aid iruoLrnt rvithin days rhrougir bank draft pa),able to Dir""to., Cu1"."rState Frre Service payablc at _Ganrihinagar_

€

Signature

()
Director,

Gujarat State Fire Service - :

@^



24G44 (]UJAI{.\'I (i()VLRNMINI. (it\ZF]t-ff) F.X , I9 08-20I4
FOITNI C6

(S'ee sub rule (2) of r ule 3l )

NOl'ICE
OIIIiIC-IC o}- SURDIVISIONAL 1VI,.\GISTRATE

Date:

(name)

IPART_rv_r]

No-

lo,

wHEREAS a report has been rcceived irom the Director, Grrarat state Fire service under su6seciion {6) ofsection 27 0f the Act regarding removar of emroachment or objects r goods causing a risk of rrre or

(Designation) call upon you to show cause within
under suLsection (6) of section 27
of the ,aict-

(days) from rEc€ipt of this notjce

Signature

Sub-Divisional



PART.TV-BJ GUJARA'T CJoVJ,'IINMENT GAZETTE EX,

IIORM C7

(&:e sLrt>nrle (3) of rule 3l )

I q-oE 7() I -1

No.

- 
Declararion by the prontL)ter r;1 thc or g:rnizer or the owrrer or the occup icr ot per rri isr:.r

Date:

wmREAS, the undersign promoter or the o.ganizer or rhe owner or the occupier of permiscs are intendingto use the premises bearing R.S,No,/C_S.No./proper! No_uamely:- 
rvPurur rrt'- having the postcl address.

ffiH;-^,]lTi##:l:,ff::,::.12]_o^i::":,T 27 of the Gujart Fire prevenrarion ana r_ir. sea,,ylMgasrrcs Act, 2013 (Gu-i. I I of 2013) we declare to have made 
rltvcnlaron and l-il-e se&trq'

section (l) ofsectio,27. 
rv rrdYs rltaoc measures as prescrl ied io tbe trndcr sub-

The aforesaid premisqs shall.be open for irspection to the authorised blficer to access the .o..u.t.o-l ondadcquacy of the measures.



24646 GUJARAT GOVERNMENT GAZETTE EX,, 19-08.2014

FORM C8

. (.5'e€ sub-rule (3) olrule j t)
Permissiorr 10 grant use ol.telnperory str uctut-e

[PART_rv_B

Date :

-located
to be used for the following pur-pose

To,

s^

No.

WHEREAS the building/premises bearing No-

Wtierca, tle promoter or the organizer or thc bwner or the occupier of permises have submitted thedeclarnbn dated undpr sub_rule (3) df rule 3l in form .C,

The inspection for the aforesaid premisses is carried out on dated h\, -.,+r
yrv,rrrr.uJ rJ LzrrrrEu our on oarcd _ by authorisedofficer.

.., . The permission is granted to use. the premises for the aforesaid fir.pos" fror, ,lrt" rodate with the foliowing conditiors.

' Signature

. .Aulorised Officer



PARt-_tv_Bl GUJhRAT GOVERNMENTGAZET_TE EX t9_08 2014

l.olxv c9
(.Sr.' rirl,,-r.ulc i l0),,t,ule 3l &s1b rulc(lyot rulc tr,1

FORI'l olj .\ ppE.\t, .t.O .I.HE 
APPELL/\TE AUTII()Rn y

.-.......-of2c.

746-41

rcsident of

@

Appeal No

6. Relief claiEed.

3, FeeofRs.5fi)0/:hasbqeripaidvidereceiptNo....,.._.-__-,................_....dared_ 
_...1. Appeal is wittrin time.

'-.: ] No other A;pear or any matter rerating to tbe subject rnattei of tiriS appeat is pending in

S igDature of Authorized
representatiye, if arty.

Signature ofAppellant

{g

Appellant:

Si.,

The Appellant respecffirlly shorveth as under:

2- Grouud ofAppeal.



24648 GUJARA'I' GOVERNMEN'| GAZEI']'E EX.,

FOR\{ DT

(See sutsrule (2) of rule 4l)

r 9.08-2014 IPART-IV-B

Current date-

Fire Report Number.

Form of Fire Report

Opr.ational jurisdiction of Fire Station.

Information received from-

Name of the caller.

Phme number of the caller-

Full address ofthe incident place.

Eafe ofreceipt ofcall-

Time ofreceipt ofcall.
' 

Tinie of departure from Fire Station.

Appoximate distance from Fire Station-

Tiue ofarrival at Fire Scene.

Nature of call.

,Dale of leaving from fire scene.

Tirne ofleaving from fire scene.

_ $p ofoccupancy

Ocorpaacy details in case ofothers-

Category offire-

Type ofbuilding

Buildiag details in case ofothers_

Details of affected area.

;

a'

_ Details if injury.

Details of dearh(s)_

@-^
Divisional Fire Officer



I

PA\]Jl/+J

Tq

The Officer-In 
<tiargg

Place:

-Date:

(*Mention any ofthese as may be relevant)

246_49

Sub- ..--- *n, --
Si., 

r race/building/part 
thereof bean-ng N.,_. ..--- rocaled ati am.to state

' ' of the Guja --_ dared

d^ jd;#ace or bu rdiirg or p.. 
f':1H y::::*'T,F il"T;iffi ';;: :?::",;::iff

!E7 ,*,,.i,?ilf":iiilx:;:j, 
,f:,ffi;d{,;,ffi:{..1;1:ii1

rernoved themselves-fror
they stiil c,ntin,"'iijl' tr.l, 

-0,u.,

In th.e event of non_.b_ 

F sion or rn occupation iherec

,nd.,.;gn"d ;;;:,::,T,:l1c or rhe orrrer so rnadc un,

suppty of etecrriciry 
". 

,"1 ::lt: 
subscclion 

, ri", 
',i" 

,^';'*t 
sub seclion (l) of the saia secrion 26, the

watcr lo such *plac. o. bril 
supply of *ttt'' 

""it't^.."'n"t"!tn 
26 to direct the authorirv re

As r hc person s,, o**,",.'1,-il; 
ffi ;:il:'fi :,ff J"{ "[f 

'*''""'* **r'""ffi i i;
not removed rhcmserves 

"li?i".LTi,l,,llL".l'fr:1":::-,:lt 
ionerr +prace or buiriing o. pn., rhcr eor huve

direct.the authorities ex"cut"a ro aii"o,n;;#;ffi:".11e ts a non-compliance thereof and I, thererbre,
buirding or part rhcreor. comprianp",, ;;;;";;i;;;ff:,f|I,il;rT::;;;:H:,1" ,",0 ,o*." ;l

Signature

Name and designation ofthe officer_



I

I ll 5l')

To,
'f he O fficer In-charge'

Sub. - 
* Place/bu ild inglpart rheret

occupation thereof-

ln the evenr of non-compliance of the order so nade under sub-section (l) of the said section 26, the

undersigned in cmpowered under sub section (2) of thc said section 26 to direct any policc oflicer, having
jur isdiction in the atea, to remove such pcrsons ironr *uclr -pface or buildingorpart thereofanrl srrch police
officer shall comply with such directiol-

S ir,

I am to state Oat bY an ord

Gujarat Fire Prevention and

and directed the Persons in

remove thernselves forthwith from such *place or building or part thereof as due to inadequacy of frc

prevention and life safety measures, tt'" 
"o"altion 

of such place or building to

,h" p"r.o.," oi p-p"rty therein. These persons have lrowever not removed t or

building or part the-r-of io compiiance of the order so made and they still co in

Tire abovementioned *place, buirding or part the.eof is sitrrate<r within yo,r area ofjurisdiction-

As the persons in possession or in. occrrpation of the abovenientioned *place or building or part thereof havenot removed themserves as directed by the said ordet tbere is a non-compriarre thereof and I, therer-orgdirect you to remove such persons from sucri *prace or buirding or part thermf and sear the +prace orbuilding or pait 6ereof as required under sub-secrion (3) ofsectiJr 26 
_of thesaid Act- Complian": ;;;behalfmay please be reported to me immediately.

Place;

Date:

(*Mertion any offfbse as may be ieleyant)

Signature

Name and designation ofihe officer.
BE

(See sub-rulc (l ) of nric 43 )

oraler to to renrovc persons fr"tj t";;;t''"cc'/brrildirg 
to police of{icer in-cltargtr'

[PART-Iv-B

^
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IroRM D4

(See rule 45)

Order to l)eliver possession Fighting

No- 
Fiqrripnrent or properlr

No. Date:

-__. ljor thc purposes of fire fighting operations, or as the case [tlry be,during the ongoing fire 0ghring opelatiors rt the ,r_,r* Or,rr, or premrses, namely

nder sub.section (l) ofsection l3 of tle,ll of 2013), read with rule 59 of rhe
er the possessioner the possession 

,
the sai 

vr ,,rut r;rty to tne undsrs ofthis order and
after fi 

releascd from requisition 
soon ai may be,

l_

'2.

Place

Tn,

)

:

:

e

Director/

Chief Fire Officer/Fire Officer



GIJJARAT GOvERl.'IivtENt GAZDrcE EX., 19_08 201,r

FoRlr D5

( See rule 46 )
Rcport of Damage Caused to pr emises or propefty by Fire OIIrcer

Opcrations,

Name of the lrire Station:

IPART-IV_B

during Fire !-ightirg and Rescue,

Date and time ofcall received-

Fire report No. aad date-
Name and Address ofthe prernises where fire occurred-:-
Description of p,roperty involved-
Name ard Address of the premises to which damage causeG__

Nature and extent ofpoperry b which damage caused.-
Description ad d€tairs oFdamagti ca,sed to the premises or property in tbe course offire fightingand rescue operations-

(8) Reasons for breaking or pulling dorvn the structures, ifany_
io) CIainrof the amount, ifany.made bythe party_
(i 0) Name and Designation ofthe officer of the authority designated under sub-rtrre (2) of rure 24-

(l)
(2)

(3)

(4)

(5)

(.6)

(1)

(l I ) I{emarks-

a

. ( l2)

Submittcd through

By order and in the flame ofthe Govemor ofcujarat,

CovEnNMENT CENTR TL PEEss, caN-DEtnacAf,.

NEELA MUNSHI,


